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The House then adjourned at one minute past twelve of the clock.

The House reassembled at two of the clock,

MR. CHAIRMAN in the Chair.
GOVERNMENT BILL

MR. CHAIRMAN: The National Trust for Welfare of Persons with Autism,
Cerebral Palsy, Mental Retardation and Multiple Disabilities (Amendment) Bill, 2018.
Mr. Minister.

...(Interruptions)...

The National Trust for Welfare of Persons with Autism, Cerebral Palsy, Mental
Retardation and Multiple Disabilities (Amendment) Bill, 2018 — Contd.
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SHRI D. RAJA (Tamil Nadu): Sir, what is happening? ...(Interruptions)...
MR. CHAIRMAN: He is persuading them. ...(Interruptions)...
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MR. CHAIRMAN: Mr. Raja, please. You are a senior Member. ...(Interruptions)...
SHRI B.K. HARIPRASAD) Sir, we also want justice. ...(Interruptions)...
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*Funther discussion continued on a motion moved on 26.07.2018.
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MR. CHAIRMAN: Please go to your seats. ...(Interruptions)... In the morning, all

of us agreed on this. ...(Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI VIJAY GOEL): One minute, please. ...(Interruptions)... I8 fda
et it & g B1 ... (Interruptions)... There is consensus among the parties to pass this
unanimously. ...(Interruptions)... This is for disabled persons. ...(Interruptions)... I am
requesting all the parties to please pass it. ...(Interruptions)... It is only for disabled

persons. ...(Interruptions)...

i} AR T8 A AR, 394 199 7 HoR A b =R 2t g8 e BIehl of 3fR
¥ BRI F IR d YT T2 81 g o LL.(=ae)... $9F ol 2012 H A 3
8T, 2013 ¥ ¥ AT §Y, 2015 2T 2016 H 41 TATH §UI ...(@AYUM)... IR IR =i
SIRY BRP BT -1 U H3e1 BT IR B, 4R I candidate Tl fret, $AFY &A1
S Al 9 Fegd SR A1 3R AT & SRR DI B A DR (AT ....(TIIH)....
319 39 YaT | AT HRA DI AMAIHT Bl ... (FA).... T 399 39 91 BT G
PRIT & (b LTS UG W Pls I AR A ATl &b [oTQ 1271 3R I9b 918 T3 Fgfary
BN ...(aUM)... 39 e @ ufhar 9 91a ¥ EF 9 B: 9EN ugd 3ifdq e
AT H B YA B &1 SGHT .. (T )....

MR. CHAIRMAN: Except what the Minister is saying, nothing else will go on

record. ...(Interruptions)...
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MR. CHAIRMAN: This is a Bill concerning the disabled and mentally retarded

persons. ...(Interruptions)... You must have, at least, some sympathy for those persons.
...(Interruptions)... This Bill is pending since the last session. ...(Interruptions)... In the
last Session itself, there was a near unanimity among all the Members. ...(Interruptions)...
So, please, I request all the Members, who are in the Well of the House, to go to their
respective places. ...(Interruptions)... Any Member desiring to speak? ...(Interruptions)...
Please go to your seat. ...(Interruptions)... Now, Dr. Santanu Sen. ...(Interruptions)...

Keep the time in mind. ...(Interruptions)...
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SHRI B.K. HARIPRASAD: Sir, we want the House to be in order.

...(Interruptions)...

MR. CHAIRMAN: Let the House decide. ...(Interruptions)... Do you want the House
to run, discuss and pass Bills or you do not want the House to run? ...(Interruptions)... Tell
me, why are we doing all this? ...(Interruptions)... To all of them. This side, that side and
all of them. ...(Interruptions)...They are standing also. ...(Interruptions)... This accusation,

counter-accusation, nothing is going to really help the people. ...(Interruptions)...
DR. SANTANU SEN (West Bengal): Sir, ...(Interruptions)...

MR. CHAIRMAN: Now, one side or the other, everybody has been doing this.

...(Interruptions)... So, let us not accuse others. ...(Interruptions)...

DR. SANTANU SEN: Sir, thank you for the opportunity to speak on a Bill
concerning the National Trust which oversees the creation of opportunities and inclusive
spaces for the differently abled. ...(Interruptions)... The proposed Amendment seeks to
fix the term of the Chairperson to three years. ...(Inferruptions)... However, it does little
to ensure the independence of the Trust from bureaucratic influence. ...(Interruptions)...
In case of a casual vacancy in the office of Chairperson, the Bill allows a bureaucrat to
take over the work of Chairperson till a new appointment is made. ...(Interruptions)...
This is extremely problematic as it dilutes the office of Chairperson, leaving it open to

Government influence. ...(Interruptions)...
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MR. CHAIRMAN: We should all discuss. ...(Interruptions)...

DR. SANTANU SEN: Sir, I propose that in case of a vacancy, it should be made
mandatory for the Government to appoint a new Chairperson within a stipulated fixed

period of time. ...(Interruptions)...
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DR. SANTANU SEN: I propose the following changes to limit bureaucratic control

to a maximum of five months.

Firstly, as per the Statement of Objects and Reasons, it has been witnessed that

despite repeated efforts to fill up the post of the Chairperson within the stipulated period,
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no candidate could be found suitable for appointment to the post. ...(Interruptions)... The
National Trust Rules, 2000 also underwent an Amendment in 2017 to relax the educational
and professional qualifications and expand the pool of candidates. ...(Interruptions)...
Therefore, a provision to allow for the Chairperson's re-appointment for one more
term should be inserted so that the office is not left vacant for a prolonged period.

...(Interruptions)...

Secondly, in the event of a casual vacancy -- which might be caused by way of
death, resignation or removal from office -- it is recommended that the Government be
allowed to appoint an officer to perform the functions of the Chairperson until a new

Chairperson is appointed. ...(Interruptions)...

MR. CHAIRMAN: Let the House speak in one voice. ...(Interruptions)... Let there
be an agreement that whoever comes to the Well, action would be taken for all times.
...(Interruptions)... If that is the suggestion, I am ready to accept it. ...(Interruptions)...
Anybody coming to the Well, action would be taken instantly. ...(Interruptions)... If that
is the agreement of the House, I would be able to do it now itself. ...(Interruptions)... But
when it comes to you, you do not support it. ...(Interruptions)... When it comes to others,
you want the action to be taken. ...(Interruptions)... How can the Chair act like that?

...(Interruptions)...

DR. SANTANU SEN: The independence of the National Trust from bureaucratic
control is maintained by outlining a timeline within which the new Chairperson must be

appointed - a maximum of five months. ...(Interruptions)...

MR. CHAIRMAN: Let the entire country watch who is doing what.

...(Interruptions)...

DR. SANTANU SEN: The process of making areference to the Selection Committee,
deliberations over the candidates by the Selection Committee, recommendation of names
for appointment and announcement of the new Chairperson must be completed within

five months. ...(Interruptions)...

Lastly, the Selection Committee must recommend a panel of at least two names
for every vacancy referred to it in order to provide options to the Government should
they find any candidate unsatisfactory for the office of Chairperson. ...(Interruptions)...
The recommendation of a single name could lead to an abuse of the selection process to
extend the Government appointee's tenure as it could allow the Government to reject the

name in order to restart the selection process and timeline. ...(Interruptions)...
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It should be noted that merely tinkering with the procedural aspects of the National
Trust will not ensure the effective implementation of its schemes. ...(Interruptions)...
The Government must consider enhancing the corpus fund, which continues to be
T 100 crores since its inception. ...(Interruptions)... Schemes such as Niramaya, a health
insurance scheme to cover medical expenses, need to be reconfigured so that a situation,
where at least ¥ 10,000 is reimbursed per year for autism-related therapies when the true

cost is as high as ¥ 40,000 per month, does not persist. ...(Interruptions)...

Sir, the State of West Bengal is committed to providing support to persons who are
differently abled. ...(Interruptions)... In fact, we are in the process of building the first-
of-its-kind autism township where residential, vocational and daycare facilities will be

provided to persons on the autism spectrum. ...(Interruptions)...
MR. CHAIRMAN: Right, Dr. Santanu Sen. ...(Interruptions)...

DR. SANTANU SEN: Sir, we support the Bill and welcome the legislation only if
the Minister can assure us that the appointment of a bureaucrat will be for a limited time
period only and the expertise of the Trust will not be undermined. ...(Interruptions)...

Thank you very much, Sir. ...(Interruptions)...
MR. CHAIRMAN: Now, Shri Elamaram Kareem. ...(Interruptions)...

Except what the Member is saying and what the Chair says, nothing shall go on

record. ...(Interruptions)...

SHRI ELAMARAM KAREEM (Kerala): Respected, Sir, in the light of India
ratifying the United Nations Convention on Right of Persons with Disabilities (UNCRPD)
and the passage of the Rights of Persons with Disabilities Act, 2016 (RPD Act), it was
incumbent that the National Trust Act be amended to harmonize it with the provisions of
the UNCRPD and the RPD Act. ...(Interruptions)... This is especially so as some of the
provisions of the NT Act, more specifically that relate to guardianship, are directly in

conflict with the provisions of the RPD Act. ...(Interruptions)...

However, instead of undertaking such an exercise in consultation with stakeholders,
the Government has introduced a piecemeal legislation. ...(Interruptions)... Even while
the recommendations of the Committee constituted by the Government to amend the NT
Act are awaited, an amendment has been introduced in the Rajya Sabha confining merely
to fixing the tenure of the Chairperson and members of the Board without going into the

significant issues. ...(Interruptions)...
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As opposed to a piecemeal approach, the Government should consult all stakeholders
and amend the law in its entirety, in consonance with the UNCRPD and the RPD Act.
...(Interruptions)... Thank you.

MR. CHAIRMAN: Mr. Minister, do you want to say anything? ...(Interruptions)...

Do you want to reply? ...(Interruptions)...
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MR. CHAIRMAN: The question is:

"That the Bill to amend the National Trust for Welfare of Persons with Autism,
Cerebral Palsy, Mental Retardation and Multiple Disabilities Act, 1999, be taken

into consideration."
The motion was adopted.

MR. CHAIRMAN: Now, we shall take up clause-by-clause consideration of the
Bill. ...(Interruptions)...

Clauses 2 & 3 were added to the Bill.
Clause 1, The Enacting Formula and the Title were added to the Bill.

MR. CHAIRMAN: After the Clauses have been disposed of, now, the Minister to
move that the Bill be passed.
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The question was put and the motion was adopted.

MR. CHAIRMAN: Now, the second Bill is The National Council for Teacher
Education (Amendment) Bill, 2018. ...(Interruptions)... You don't want? ...(Interruptions)...

The House is adjourned to meet at 11.00 A.M. tomorrow.

The House then adjourned at fifteen minutes past
two of the clock till eleven of the clock on
Thursday, the 13th December, 2018.



